The Tripura Official Language
Act, 1964.






NO.F.12(1)-LAW /88(Shadow)
Government of Tripura
Law Department.

Dated ,Agartala,

The 29th April, 1999

NOTIFICATION

In exercise of the powers conferred by Sub-
section (1) of the Section 2 of the Trpura Official
Language Act, 1964 (Act No.5 of 1964) the State
Government hereby appotuts 1% day of May, 1999 as
the date from which the Bengali language and the Kok
Borok language shall he the language to be used for all

ot any of the Official purposes of the State of Tripura.

By order of the Governor

SD/- 29-4-99

( B.B. SENAPATI )
Secretary, Law
Government of Tripura.
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o previde for the adoption of the ﬂﬁnywh %'mgum:z- e ihe languape io be
used Tur the wlickal (Z?Uf[ll?‘*tfa of (he State of in;mm including purposes of
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i TR by the Leglilative Assembly of Fripura In the Biltesnth
Yoenr of the Bepiblie of Tridin i followdio oo o g
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- (1) This Act may he called i!w Tripura (}Hmml Language Act, 1964,

(2) 1t extends {o the whole of ilie State of Tripurn.

200 With effeet from sich  date ay the State Government may, by
Aotiffcatiing in the Ofcial - Gazette, vppoint in (hiy behalf, the Bengod
nguage and the Kok-Borak language shal), sabject (o the provisions of
Bection 34 of the Govermment of Union Territories Act, 1963, by the langu-
age to be used Tor oll or any of the official purposes of Hw dtate of Tripura,
aid ditferent dotes may be appointed for dilferent oflicial pueposes or for
different srens i the State of Pripura, {

Fravided that ihe issue of any such notification shall be withot pre-
udice 1o the use of any languape other than the Bengali fanguage and the
Rob-Bonh langoape which o nuthopised by or wder uny Inw for Hme
bulag din fogee (o e used Tor apy pirposes 1 4y of the ool oy erlmiiug
cutitls within the Stute of Tripuea,

(2) Mol ithastanding lhc R nz any nuilf:(nimn nn(lw M!hﬂsﬁbllﬁiﬂ (b,

Tho nglnh l«myunpc may conlinye (o hr* tued, in addumn to
e Bueneadi Iangooage and the Kok-Borak language for ihose

ellivial purposes within the State of Fripura for which it was
beiag used immediately before the issue of such notification ;
and

—
—
i

)

the language for the time  being authorised for use in the
Union for official purposes shall be the official language for
purposes of communication by the CGoveroment of Tripura
with the Govermment of India or the Governmeit of any State
wrany other Unjon T'erritory,
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Lanpuage to be 3. With effect from such date as the Siate (Government may, by noti-
‘:’""":‘ ’:‘l il firation in the OMeial Gazette, dppoint in this behalf, the Bengali language .
A, Bly, 5 . . 5 i - . .
and the Kok-Borak Jonguage shall subject to the. provisions contained in
the proviso to Section 35 of the  Government of Union Territovies Act,
1963, be the Janguage to be uaut —- J :
{a) in all Bills to be introduced, amendments  thereto to be
moved, in the ‘Legisiative ;’mr‘mbly of the State of Fripurh
{by in «ll Acts, pusacyd by the Lepislagve Agsgrably, 01; the State of :
Cbpparag and . L - e e L :
f\L) m all trders rules, ;euuhtwm or hyc-luws ﬁmed under any ‘
P . lew smade by the, Legishative Assembly, ui the, ‘mw of ‘Tripura.
Provided ibat different dutes may be appointed in respiegt of different
nmmw rdcuml o m cimlhvz (u), (b} ang (c)
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